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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO.764/2004
Monday, this the 5th day of april, 2004

Hon’ble Shri Justice V. S. Aggarwal, Chairman
Hon’ble Shri $. K. Naik, Member (A)

Bal Kishan resna

Head Telaphone Operator
Morth Central Railways
Agra-Cantt. Railway Station

Presently Familyv-Quarter
Railway Quarter No.C-RB-1-I11-AH.
Mear Rallway Institute, Morth Central
Raillway, Mathura-JIN
LGApplicant
(By Aadvocate: Shri OO Sharme )

Werisigs

1. Uniion of India
through the Secretory Lo the Govi. of India
The Chalrman-Railway Goarad
Mindlastry of Rallwavs, Rail ghawan
Maw Delhi

& The General Manager
Morth Central Railways
Bllahabad (UP)

i

The Divisional Raillway Manager (Personnel)
Morth Central Raillways
agra Division, Agra~-Cantt.

aq. Shri Alay Kumar Yerma
Head Talsphons Operator
Morth Central Rallwave
Agra-Cantt. Rallway Station

w

Shri Munmna Lal

Mesd Telephone Oporator
Morth Central Railway
Agira-Cantt. Rallway Station
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{( V. S. Aggarwal )
Chairman



